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pnblam al the people: They do not COIOO'fflZ ON ,-WAD:· · Jal(. 
lmow an)'thin1. They are u � BERS' B1U.S ARD RaOUr1'IOlfS ·· 
rut u tbe Ministers 1hemselves, 
wbo are tacklln1 the Manipur pro­
blem. The problems of the local peo­
ple can be tackled by the local peo­
ple alone. U 7ou trust them you will 
betel trust. You must abo recipro­
cate when they are bebarin1 in euch 
a democratic and constitutional wa7. 

8brt · Sanapdbar Du: I bave. a 
couple of boun a10, SPnt · an am.md­
ment which baa not, �maps, reach­
eel you. But, there is an amendment 
in the name of Shri R. N. S. Deo 
wbich 1 support and which, I believe, 
b taken u moved. It is amendment 
No. 145 which la for the insertao.i oi 
a new clause, clause 24 ( A) . It reads: 

"Not withstanding the fore­
pine provision, if any State is 
diaatisfted with the recommen­
dations of the Zonal Council in 
recarcf to border disputes or lin­
,uistic minorities. and represenca 
to the Government of India for 
the appointment of a Boundary 
Commission or for arbitration, the 
Government of India shall ap­
point a Boundary Commission or 
Tribwial consistinc of Judges of 
the Supreme Court or High 
Courts for investigatin1 into 
and adjudicating upon such repre­
sentation, and the Government 
of India shall take necessary 
steps to implement the award of 
such Commission or Tribunal as 
the cue may be." 
It is unfortunate that, no matter 

bow much we have pleaded, Orissa'• 
case bas been absolutely neclected 
8Dd brulbed aide b7 the Government 
I do not know wby even the H.>me 
Minister does not care to reply to 
our query. When we come to the 1ut 
staae of this Bill, there is this pro­
Yisian for amal councils. I do not 
believe that theae maal councils will 
be of any use. 

llr. Depllt)'-Speaker: The boa. 
Member may contJnue the nest day 
if be does not believe in tbat. We 
will now tab up non-official buli­
nea. 

F1rrY WWWDid-

S11ri ...._ (North Satan): Sir, 
I bee to niowe: 

'"'l'bal &bis Houlle 
• 
...,.. wida 

the Fifty...,,entb Report al tile 
Committ. a11 PriYa&e Memt s 
Bills and Reaolutiau ...-w 
to tbe Bouae Oil the i.t Aqmt 
1958 ... . 

Sir this is a simple and non-coa­
trov� Report In cannec:Uon wttll 

. tbe allotment of time for tbe reaalu! 
tions put down for tbia day. P• tbe 
resolution on the 1ep1mentation al 
African and Asian Matiaaa ID UJll'.O. 
in proportion to their population twe 
boun have been aDoUed out al 
which anly two minutes have beat 
taken. The remaininc one laour md 
58 minutes have to 10 on 1bat � 
lution. The other three raolutiaM · 
have been allotted 2 boun and 15 
minutes each. Sir, I suaeat that 1b.is 
Report be accepted by this Rome. 

Mr. Depat)'-Spealur: The queation 
is: 

'-rhat this House a,:rees wilb 
tbe Fifty-Seventh Bepan of tbe 
Committee on PriTate Mem­
bers' Bills and B.eaolutiam ptt­
sented to the Home on the 1st 
Au,ust. 1� ... 

The mocioa wu adopced. 

RESOLtmON BE BEPBBSDffAT­
TION OF AFRICAN AND ASIAH 
NATIONS IN U.N.O. 

llr. Depaty-Speaker: The R..­
will now resume � GD lhe 
rollowinl Resoluticm mond 1,y Sim 
Brajesbwar Pruad GD tbe 11th 3al:,. 
1956: 

"Thia Houe NICQIIUPftMh . ID 
tbe aa.ernment or India 1o ,...  
for the revillian · al tbe Cll.utll' · 
of the · United Natimls ., that 
African and Asian natiam aa7 




